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|, ihe. Chaitperson, Pubdic’ Accounds Commiitee (2016-17), having been
authorieed by the Committee, do present ihis Seveniv-sixin Repori (Sixleenth Lok
Sahha} on Aclion Taken by ihe Government on the Ghsewaﬁonsiﬂecmnﬁﬁend aiions of
the Commites mﬁieimd in their Fory-third {Spdeenth Lok Sabha) on ‘indirs Lwass

Yojana" telaiing to Miisiry of Rurat Development.

2. The Fonyihiro Report was presenied o }_Ck. Szbhaftaid in Rajys Ssbha on 28
April, EEﬁﬁ. Feplies of the Government io all the (.)t:séwz:t]mmfﬁemmmenda'riom
c:o_ntainéd in ihe Report were received. The Public Accounts Commitiee considerad and
adopted the Seventy-cixih Hﬁ:pn-nﬁrt at thelr siliing held on 24 Apri, 2077, ixﬁinuies of the

slifing are given 2t Appendix b -

A For tﬁ‘facﬂ'rty of reference - and  convenience, the  Observations  and
Recornmendations of the Comimittee have been printed in thick type in the body of the

Feporl

4. ‘the Committee place on record their appreciation of the assisiance rendered to

“them in the matter by the Office of the Comptroller and Auditor General of India.

_ 5. Ar analysis of the aclion faken by “the Government on the Observaiions!

Recommendations contained in the Forty-third Repor (Sixteenth Lok Sabha} is given at

 Appendix-il.

NEW DELHE: . PROF. K.V. THOWAS

26 April, 2018 o - . ' - Chairperson,

6 Vaishaka, 'I_B3B’[5;—:ké} ' Public Accounts Commitice
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. “QE FUF
PART -1

INTRODUCTORY

This Report of the Public Accounts Committee deais w]t_h the Aclion Taken

by the Government on the Observations and Recommendations of the

Commitiee contained in their Forty Thivd Report (16" L'r:bk-Sabha} on "indira
Awaas Yojana" based on CRAG Report No. 37 of 2014, Union Government

(Civit), relating to Ministry of Rural Development, ‘

2. The Forty Third Report (16™ Lok Sabha), which was presented to Lok
Sabha and laid in Rajya Sabha on 28% April, 2016 conlained 14 -Observations

and Recommendations. . Action Taken Notes in respect of all the Observations -,
and Recommendations have been teceived from the Minisley of Rural -

Ueuckupmengand are broadly categorized as under:

(i) . Observations/Recomimendations which have been accepted by ihe
Government: '

Para Nos, 1-10, 12-14 :

' Total”

Chapter -II

(i} Dbscrvatmnse’Recammendamns which the Comrmittee do not desire to
pursue I view of the replies received from the Government:

Para Nos. Nil .
- Total: Nil
: Chapter - Hl
iy Observations/Recommendalions in respect of which replies of Goverpument
-have not been accepled by the Committes and which require reiteration:

Para Nos: Nif | .
) Total: Nil
Chapter - IV

| (i) Db%ewatlcnSIF{?mmmendatton5 IFi respect of Wh:ch Government huvc—"

rumifhed infedm feplies

Para Nos. ﬂ o
- Total: 1
Chapter - V



3 In thsir Foriy Third Eeport, the Commitiee exammed ihe Endjra Awaas

Yojana of the Ministry of Rural Deveiopmpm and haghljghted various deficiencies

in the nTiptemﬁntatltm of FAY, like;

B

4

vi)

vil)

Vili}

lnaccuraeies in the idenlification, priortization and selection of
beneficiaries of the Indira Awaas Yojana (IAYY);

Delays in. the construction and completion of houses
sanctiened under 1AY,

Use of low quality material in the construction of houses: -

Non adherence o guideilnes ol IAY in the construc[lon of Ih{“—;-
houses:;

Non-incorporation of a syllabus on cultural and aesthetic frails
of different regions In mason training curmculun,

Weak financial managerent and misuse of [AY funds;

Lack of a robust monitoring mechanism both al the Central,
State and District leval: and

Mismanagcment of the Homestead Scheme,

4. . The Aﬁion Taken Notes furnished by the Ministry of Rural Developraent in

respect of af Observations and Recomrnendations of the Committee have been

reproduced.in the retevant Chaplers of this Repoit. The CQmmiﬁee'wiH row deal

~with the ;fh{':ﬁcm Taken t:ry thc Government on the Observations and

Recommendalmm made in the Dugma! ﬁepod which euher need rc=temt:on aly

et cammentﬁ



RXPEDITICUS _COMPLETION OF COWSTRUGTION OF SANCTIONED

HOUSES

(Recommendation Para No.4}

5, in their Forly Third Repod, the Commillee found that out of all houses
sanctioned in 2013-14 under IAY, 11.01 lakh houses were completed as on

2{1{12,2[31.6 andt majority of houses sanctioncd prior o 201314 have been

compieted on ground.  The Minisiry had also stuled ihal-the aciual figures Df_

houses compleicd on ground could be much higher in view of repotting gaps and

- inability of the States to upload data on AwaasSoft and had direcled alf States to

update progress pertaining to inancial year 2013-14 and 2014-15 on AwaasSoft
as on 31.03.2016. The Committee were disappointed to_find that despite the

fapse of alleast 2-3 years and the Infroduction of AwaasSoft for uploading of

. Updated data on the implemeniation of IAY, the Ministry had neilher completed

% .
the target set nor furnished a clear status of the implementalion of 1AY, They felt

that since the houses under the IAY were construcled for the marginalised

“sections of society, any delay in completion of constrimtion of these houses wil|

resut in consequent demtal of benefits to the poor and the desepving, who rnieed
them Jor bare minimurn survival. The Commitiee, therefore, recommended that
the Ministry expedite the completion of all-houses sanctioned in 2013-14 and

pror e 2013-14 and desired lo be apprised of the staius of implementatiun- of

FAY.

g. The Ministry of Rurat Deveiopment in thei.r Act-io_n Taﬁen-ﬂﬂfe have stated

as under;

“The need for closure under IAY to cnable a-smooth trér:sitio-n to

- PMAY-G has been fime and. again Ehtp:'essed upDﬁ states. They; have

been ;‘iirect'é(i to make an assessment of the :‘rumber.of_incumpiete Y

Ihuuses and expi:d'rie construction of the same thrmfgh_ resource

mﬁbms-‘.at'rcrh, techni;:a'! faciitation, 'pelfmmanée incenlives and robust

monitoring. To enstire _ihat_StaiestTs have 's'ufﬁciéni_ fur.rr:_Fs 1o .undertake
3



compietion of housce pertainng o prevtous yesrs, funds have been
released 1o them as commitied liabiliies. Suring the presentation of lhe
Annual Action Plan under PMAY-G, most Stales have commilled to

cdmp!et:—: construction of pending |AY houses by the end of FY 2016-17.

As reported by State/UTs,-18.24 lakh hous_es_ sanctioned under tAY
in year 2013-14 and 2014-15 were incomplele as on 01.{}4._20_16
{(Annexure 1), Atmost 4 takh houses sanctioned in lhcse. twr:}_ vears have
been completed in the: first half of the current financial year as per reﬁorts

'. available o SwaasSoft. further, approx. 3.7 lakh houses sanciioned in
years prior o FY.ED‘EB—M hau;e also 'ﬁeen éompleled it the currenf_

financial year.

-. Though AwaasSoit has been made the sofe platform for reporting
and monitoring pmgress under the scheme from 1st ﬁpﬁl,_?i}iﬁ, its Lse
has been constrained by inadequate digitat infrastructure and lack of

~ capacity at the State level both in terms of dedicaled manpower or
hardware. This has resulted in reporting gaps which are being addressed

) b}l fa;c_iiii_.ating States ﬂ:m enter data on AwaasSof throuah workshops,

o regular training and development of user friendly modules to capiure pasi
transactions. As on date, only AwdaasSoft reporiing is acceplable and real

time réporis perdaming to prog:‘-ess made in completion of |AY houses arc.

availabie i the pubizc dormain on the MiS.”

The Minfstry hiave fumisht:-d a statement on the skalus of incomplete

'h::ru ses as on 21.10.2016 which is placed at Annexure 1.

] 7.. The Committee note the eﬁ‘oris undertaken by the Ministry in
f:ompietin'g 11 lakh houses in the first half of finar_lcia-l :year 2016-17. The
-:.'.'.'.‘L-""-"'Cﬂmmiftee find that during the pre&- niation of the Annual Action Plan
un’*er Pr’idhan Mantri Awas Yojana - Gram n [PRAAY G} rmost of the Slales
'-:Ta\"ﬂ committed to completing -all pending {AY houses by the end of

: ; fjnanc;d[ year 2016-17. The status of compietion/non ﬁompi ition of houses
!




during 2073-16 shows that out of the total sanction of 68322224 houses
wiille the Ministry could complete 3192856, the houses yet to be completed
3633368, Similarly, none of the houses sanctioned during 2{}-13—16- i
Andainan Nicohar, Hav.e[i, Daﬁ:an & Diu, Lahshadweé[ﬁ and Puducherry
could be c:.mnplcled. This state of affairs de;ﬁct that the success rate of the
Ministry in achieving jts target is less than fifty percent and in few cases
even .i'D an abysmal zero percent. The Committee obsorve with serious
- cencern that the Diétrict Deveiopmérﬁ_ Coordination and_~h:iol1it-0|'ing. )
Comtmittees {D!SH{%}.which are supposed to moeel at least once every
-quarter have not met even once in 2016 except ]:1- the States of Jharkhan
and Rajasthan. The Conunilies, therefere, desire that the Ministt‘y.to cOme
up with a robust mechanism fo fast {rack iis {:_mnplc;timn of construction of
pending houses, ensure regular meeting Df- MSHA and strengthen the

reporting én‘f:i monitoring mechanism.

QUALITY OF CONSTRUCTIONS
{Recommendation Para No, 5)

8. In their Forty Third Repor, the  Cornmitfee noted _ihai' the Minisiry had
taken steps fo develop.catalogues of cost etfective housing deéigrm appropriate
{or specific areas or stales 0 ensure quality of the houses that are built for
bencficiaries of the scheme. The Comimitiee recommended in their Report ihat
éﬁoﬁs in thal direction be boosted and that theé. National Institute of Rural
ﬁevelupment be engaged fo develop mare housing designs Whé_c_h arc of good
quaiit}r using -]_c-c:a]l}f available alfordable maternials and to provide ex.pertise fo

State Govemmems,: :
. 9 The Ministry of Rural Dex_.relopme_f]t in 'Thetr Action Taken Note have stated
- urider

“To make avallable a wide menu of house design typologies fo
PMAY—G'bpneﬁciéries, the Ministry in cai]ai:uor'ation.w]th_ UNDF and H_T1

L)



al

Dethi has nitisted za exeicisa io catalogue iocaly  appropriste, cosi
effective fechnologizs and housing iypologies for different zun_e::-: o1&
Slates of india. In eacEfIStaie tilfferent House: zores have hoen identified
anf_i this has been done basad on climale, topography, culitrsl and
traditional housing practices and vuinerability to disasters, Fhe State-wise -
compendiunms, which have dasigns, drawings and eshimaies appropriate to
each region are heing developed in consultation with local oificials,
beneﬁniaﬂes and Pan‘chaﬁwaij Raj funchionaries o ensur'e wAGE ranging
accoptability and adoplability. The same is beéing shared on a digital
platforrm 10 enhance oulreach through the Rural Housing Knowledge
Notwork (RHKN) web portal.

Fiedd studies have been conducted in all the 18 stales viz. Bihar,
Odisha, Mabarashira, Meghalaya, Tripura, West Bengal-, Assamn, Uttar
Pradegh,_fﬂad_hya F‘radesh,_dharkhah{j, sikkim, Manipur, Chhattisgarh,

Jammu & Kashmir, L!ttarakhaﬁd, Rajasthan, Himachal Pradesh and

- Mizoram. louse typology designzs have been finalized in 12 States viz.,

Tripura, Meghalaya, Maharashtfa, Rajasthan  Odisha, West BEengat,

'ﬁssém, Jhaékhand, Manipur, Chhatiisgurh, Mizdrafn and tlimachal

Fradesh. Demonstration houses, as per the idenfified house typology,

have been constructed i he Siates of Tripura and Maharashira,

Apart from the above, several States have faken their own initiative
in developing house design typologies to increase the choices availabic to

beneficiaries and optimise use of resources in the constuction of houses,

The recommendation of the Commiitee fo engage NIRD to develop

. miore housing designs and provide expertise o Stale governmenis has

been noted fr::ur-carrmljaﬁcc_ The proposal {o exhibit models and State-wise

‘catalogues depicting different housing fypalogies within NIRD, ihereby

making NIRD the reposiiony of all Knowledge gatHeretT during the excrcise

to document design typologies, 1 under the consideration of the Ministry |

5



10, In their updated Action Taken Note, the Minisiry have stated as under:

"Development of house design Typoiﬁgi.es and preparation of Stale-

' WISE.; catalogues has been taken up by the Mm:s!ry in collaboration walh
UNDP and T Dethi in 18 States and is Pxpec’{ed o be completed by

Decemnber, 2016, The Siate-wise catalogues and house models will be

‘exhibited in NIRD ssoon thereafler. In the remaining States, the exercise
will be taken up in the fuiure. h&anf,r Staies have taken their own miliative in

developing -hnuce design typologies 70 increase choices available o

PRAY-G E::enr:nc:mnes NIRD is expected o serve as a repository for a!]

knuw]mge qalhered by the Ministry and States.”

11,  The Clommlttee note that the Ministry in collaboration with United
Nations Development Programme {UNDP} and T, Delhi has initiated an
exercise to catalogue locally appropriale, cost effective technologies and
heusing typologies for different zones in 18 States of India and which is

expecied to -be’ cbmpleteﬁ by December, 20186, after which Stale wise

catalogues and house' models would be exhibited in National Institute of
Rural Development {NIRD). The Committee desire to be apprised whether

_i'he'exe'rc.is'a of cataloguing has been compieted as expected i.e December,

2616 and made available fo the NIRD. The Commitice recernmend that the

. Ministry should uadertake the task of cataloguing locally appropriate, cost

effective technolngiez and- housing iypologies in the rémaining States,

3w:thau‘t any delay so as fo devclc}p an extensive and cc:mprehensma- data
on the efficienl and cost offective housmg The Commitfee also note that :
' yRany States have faken their own mlttatwc in developing house design
typolegivs io increase choices avallable_ to PMAY-G bencficiaries. The
-'Commitiea desire that details of besi adapiable hotse design typ(nlngiés

'I_::u:ai'ng developed by the individual States may aiso be incorporated in NIRD.

B
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INCORFORATION OF A SYLLABUS oW CUL

TRAITS N MASON TRAINING CURRICULUR
(Recomimendation Para No.6)

12, In their Forty Third Re;)::rr[ the Commitiee noted that the current curnculum
for the mason training pmgrarhme being developed in the country to comply with
the requwerrmm of National Sector SKIHS Counell, do ncﬁ atlow the variafions.
Ihe_, Commitiee viewed thal given the dynamieﬁ of cuttural, traditional and
regional diversity in the country, enforcing a uniform curriculum for the mason
training programme across the country was not ideal. The cuitural and traditional
sensitivity of the fegionf communily need s b taken into consideration while
formulatmg the curriculum. The Commst!ee therefore, desired that, dpart from
the uniforr curricutum, being developed: as per the Nafional Secior Skills
Council, the Ministry ought to seek the advice of local masens and culfural.
experts and?:::rfnulate a separate subject on cultural, tracii_ii_onal housing praclices
and’aesthetic traits specific to the region and introduce the subject -aiongsicie the
~implemendation of the unifarm curricutum in the regmn The Commitiee des:red to

be appnsed of the action taken in this regard.

- 13. The Ministry of Rural Development in their Action Taken Note have siated

as under;

“The process of incorporaling competencies requiraed for the- job

pmﬁlel of a Rural Mason.into {he National Skilts Qualfﬁcét]on'Framewmrk
has heen ﬂompieféfd. Qualification Pack {2} for ‘Rural Miasons' has boon

: deveiope.d. by the M]niétry in coliaboration  with Con_strﬁct]an_' Skilt
Development Councit of India (C50CI) _E-'iﬂ{j approved by Nafional Skift -
_Development Corparatlan (NSDC). The QF will serve aé_a benchmark for
!Hmpdmng standardized fraining on conventionat technologies lo rurak
masr:njs based on National Occupationa standards. it is proposed by the
anéshy that 30,000 rural masons will be trained and ceritied in

accordance with the QF in the current financial year which wilt lead (o
- 8 N




enhanced employanility ough skill development and ensure availainiity
of skilled masons to accomplish ihe targels set under thc scheme.
WMoreover, certification by NSDC will facilitate caréer growth and provide

inceniive for reral youth o consider masoniy as a viable occupation.

IF'urther. to cater to the requirement of the MNorth East and other
Staies a'_nd lo incorporale cultural and aesthetic trails specific to the
_regions, the Ministry is also considering development of optional National
Df;cupeiti{mal Standards (NGS) and customizing the QP accordingly. The
Ministry in coliaboration with U.N DE has already initialed work on ciei.rising
.opiionai NDS_ for bamboo and timber based construciion. Similarly, the
'prﬁpesaﬂ to develop optional NOS for consiruction of houses incorporaling -
disaster resilient fechndlogies and praclices is under the _acﬁve
consideration of Nationat Disaster Ma_r_mgement Authority (NDMAY.

i - -
i4.  The Committee note that a Qualification Pack (QP) for ‘Rural Masons’

has been developed by the Ministry in coflaboration with Consiruction Skill -

Development Corporation of india (CSDC!)., The Commitiec chserve the

steps being under taken by the Ministry in Introducing a benchmark QP for
imparting standardised training on conventional fechnologics fo rural
masons based on the Nafional QOccupation Standards (NOS) The

Committee also note that to cater to the requirerneht of North Easl and

. other States and lo incorperate culfural and aesthetic trails specific to lhe

regions,_ the Ministry 15 also considering for development of optional

Maiional Deeupation Staﬁdardsj{NDS} and customizing the QP accordingly..

The Commitiec are of the view that for a comprehensive, successfut and
“effective implemeritation of PMAY-G, hitherto known as IAY, the oplional
. '._h_!DS and the customized QP ought to have been introduce simitHaneously. )

. The Commitice, therefore recommend that the Minisiry finalise the optionat

NOS and the customized QP and introduced it alongside the NOS and the

" QP within six months; of the presentaiion of this Report.
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{Recommendation Para No. 8)

5. in thew F:}rt s Third Report, the Commitiee had bbse;‘ued lat soverat cases

of ﬂperatmn of E"iLH[ip]G bank accounts, diversion of IAY funds towards other

- schemes/programmes  expenditure  of funds  on  inadmissibic  Jlems,

misappropriation and suspecied cases of. misappropriation, unauthorized

deduction of funds on account of administrative charges, non-constructionfnon-

installation.of smﬂkeieés chulah/sanitary latrineflAY logo, under payment of funds
to beneficiaries and dr::uublef_excess payment of funds {o ihé LAY beneficiaries in
contravenfion of the guidelines and provisions of the scheme. The Committee
efpreéscd diép!eésure at the blatant violation of IAY guidelines and impressed

upon the Ministty to initiale immediate necessary . remedial measure and iake

" disciplinary action against the responsible officials under the rules.  The

Committee Térther recommended the recovery of funds, wherever applicable, and
desifed to be apprised of the status of recovery of misappropriated funds, action

taxen against the officials and measures taken for strict compliance in future.,

16, The Ministry of Rural Deuefﬂbmeni in their Action Taken Nole have slated

a5 undar;

"Aa‘;corciir@ to the previously furnished reply the Sta'ie' Governments

-of Hajpsthan and Madhya Pradesh have intimated that armount worth

© Rs.1.33 o and Rs. (.02 cor respectively, have bron remvered from [AY

f’ur}ds which were previously diverted, The.S'tatc.-._Gm;'ernm&nt of JharkKhand
has informed that while Rs.0.18 cr has been recovered by DRDA, Ranchi,
an amourdt worth Rs.0, 12 cr.is yet to be recovercd from East Smghhhurﬂ
tistrict. The Stale hdb instructed the District to fake conuete action against
- diverted funds. Reply has also been received from the State Government
Cof ﬂmsc m ;nt!mattr}g that funds have been :Pcow:‘-red in four, while action is
- underway n the remaining districts. The updaled posmorr 5 b"c"lﬂj ubt'amed.

fronihe respective Sfates.”
' 0
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7. Intheir updatad Action aken Moie, the Ministry have staied 2¢ under:

. financial malpractices and misuse of funds include:-

a)

b)

"Sorne o the concrete measures introduced by the Ministiy o curb

Transier of all programme funds 1o a dedicaled Siale Nodal
Account (SNA) to improve monitoring, tracking and timely

uliization of funds.

Introduction of Direct Benefit Transier {DBT) by enabling

electronic transﬂaf ol assistance direclly from the SNA o the

- beneficiary's account through generation of Fund Transier

Crder (FTO}.

Paymend of final instalment only after completion of house

which is io be verified through geo referenced, time stamped

h phofographs capturéd using Awaasip).

submission of cerlificate by StatesfUTs  certifying  that

adriinistrative funds have Dﬂ]‘}f. been expended on permissible

. heads while submitiing proposal for release of ‘central

assistance.

Aadhaar seeding of bank accounts of scheme beneficiaries,,

wherever possible,

HGWEUEﬂ the responsibiiily of {aking action against ernng

officials in accordance with cxtant rules and fegula_tiﬂns mciuding

i-nitiaﬁn_g legal proceedings lles with the States/UTs as they are the

impfefnsnﬁng agencies of the scheme. The Minislry continuously”

reviews cascs involving misuse of funds and pursues the matier with

State/UTs for Iaking necessary aciion against erring officials.

- The Sta%e'@avemmeﬁi of Assam has informed that in cases

involving confirned or suspected misappropriation. funds have been

11



ret..ﬂupuffr&.w%*ih* from alt digircis cxcepd wo e Sonmipur and
Cachar. ¥While recoupment pmueemrms have been initialed In
Sonitpar, the Govi's arder fo recover tisa nnroprr—'ted funds in
Ca.char.'wc}nh Rs 0.64 crore has been stayed by the Homble High

Court uponfiling of Wil petition by the concerned BDO,

The State Government of Jharkhand has infoaned that in
cases involving confirmed or suspected misappropiiation, an amou
of Re 9.19 lakh out of Rs 9.58 lakh has been recovered -from
Ceoghar- district and the recovery of remaining Rs 0.39 lakh is in
progess. The fund release status of diverted amount worih Rs 0.12

crore in East Singhbhum district is being tracked by the Stale.”

18.  The Committee note that the Winistry have initiated action o recover
p-rnviﬂusiy diver’ted funds from thé State Govsrnments of Rajasthan,
M'idhya Pradesh Jhatkhand and Assam and action is being taken to
recﬂvcr remaining recoverablc dwcttﬂd funds. The Commiitec observe the

measures being taken by the Minisiry to curb financial malpractices and

~ misuse of funds, like transfer of all programme funds to a dedicated Stafe

Nodal Account (SNA} to improve monitoring, tracking and timely utilization

: Df'funds, introduction of Direct Benefit Transfor (BBT), payment of final

instalment of funds only aﬁel‘_gcé reference and time stamp verification

photographs of completion of construction, suhmission of certificates by

States/UTs certifying that administrative funds have only been expended

on permissible heads arid Aadhaar seeding of bank accounts of scheme
beneficiaries. The Commitiee, however are distressed to note that in regard

lo taking action against erring officials on the misuse of funds, the Ministry

' __h_a_'gr.é__'s'tated that the rosponsibility of tak'.ing action against erring officials in

. accordance with extant rules and reguiations including injtiating legal

pm{:eec*mqs lies with the States/UTs as they ara the implemonting

agencueq of the scheme The Commitiee, wi e wewmq that the N]inJS[i}’ are

1:
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reviewing the cases involving misuse of fonds A sIrsuing the matEsr
with concerned Siates!UTs for taling neccssary action againsi efring
otficials, are of the considered npiﬁ[on that it is the responsibility of ihe
Ministry to hold the iﬁ\plemenﬂng agency accouniable, In this casc
concerncd States/UTs, for any misuse of fund in a centraily sponsored
scheme like 1AY, and press jor an expeditious setilément of all cases and
accordingly peﬁaiise the guilty. The Commiitee, thercfore, desire that the
Ministry fix a deadlinc for resotution all cases under examination by the
States/UTs and vigarously pursue the States/UTs {o take siringent action
against the culprits to sel an example so that misuse of_funcié; are
prevented in PMAY-G. The*_.,r.furthei‘ recommend that States/UTs that fail to
fix responsibilities fcr-mis-use of funds may be denlied further assisfance il
they comply with the dircetions of the Minisity. The Commitiee desire a
report on iilc.fi'nal status of all cases on misuse of IAY fu-nds be stbmiticd

within six months of the presentation of this Report.

'REMEDIAL MEASURES ON THE MISMANAGEMENT OF HOMESTEAD
SCHEME ' '

-[Recummcndaticﬁ Para Ne.14)

19, In -1he_Er Forty Third Repé}ﬁ, the Commillee noted thal the Homestead
--scheme is a demand driven scheme and funds under this scheme are released
-'Di'li}'f to those States on demand after submission of pmpoaaié along  with
requisite documentsfeentificates as per the scheme guideiines_. “The Comumitlee,
however, observe that the funds were released to Andhra Pradesh, Bibar,
-K—atrnataka; Kerala, Maharashtra, Rajasthan and Uttar Pragesh under the scheme
B :\ygthqqtﬁ_i:_jéntiﬂcaii(mﬁpossessinn of land by the Stales. The Committee were
. appalled at the gross violation of the scheme guicielineé_ ard recommended the
_ﬂ*’iinistr}r lo po:métitu’ge an Enguiny Cbmmittee- toy inuesiigate. the reasons ior
diversion from. the scheme guidelines and Empcﬁsé stringent penalty against the’

_responé[bte olficials. The'Cqm_mittee- aiso desired that the Ministry issue a
| SR ' -



ciecuizr {0 all concerned officials for strict adherence and complience o the
guidelines n fuiure.

20.  The Ministry of Rural Development in their Action Taken Note have stated.

as under;

“The recommendation of the Ct}rﬁmittee to constitle an Enguiry’
commitiee o investigate the irregulariies observed in the erstwhile
Flomestead scheme under IAY has been noted for compliance. Proposat

for ﬂeput]nq a leam of National Level Monitors {(NLM} fo inquire into the
same is um:ler'_ the active constderation i the Minislry. Based on the
findings of the MNEM, neceséaw action wilt be taken against orming officials.
Once the Framework for Implementation-of PMAY-G has been finalised,
the Ministry will advise all concermed DﬁicjaFé for strict adherence and

compliance of the guidelines,

% - :
21, In their updated Action Taken Note, the Ministry have stated as under:

5

“The proposal for de;ﬁuﬁng a ieam of NLMs is under the
: Considﬂfation of the Ministry. 1t is proposed that the team wil conduct the

enquiry and finalise its findings by 31st March, 2017.°

22.  The Committee note that in compliance to its recommendation to

conititute an Enquiry Commitiee to enquire Into the diversion from the

-guidefines of the Homesiead Schemne, the Ministry are deputing & team 'ofj

Nafional Lavel Monitors {(MNLMs) o invesiigate into the irregulariiics

observad in the crstwhile Homestead Scheme undér the JIAY. The Ministry

‘assured the Conumittee to conduct an ﬂﬁquirfand finatise their findings hy

31% March, 2017 and take necessary action against the orring ofificials.

" “Pointing out that the deadline of the commitment of the Ministry had

‘lapsed, the Commitiee desire to be apprised of the findings oi the MLMs

and -actions taken by the Fﬂfn]stry against the guilty officials within Tour

wonths of the presentation of this Report. In order to strengihen the

14



monitoring systain and ensurs non-diversion from sciiems guidelines, the

Committee further desire that the recominendations of NLMs he @aken

under advisement while implementing the new scheme, PMAY-G:
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THE GOVERNMENT

o DbSEr";"aﬂﬂ_i‘]fF{EEGET“:ﬂ’teﬁﬁaﬁ{}ﬁ
EDENTEF].&:ATtDN OF BENEFICIARIES

The Commiitee are extremely disappoinica to note that the IAY, launched -

as far back as 1983, ;WS.S stil kacking a proper basis for idehtificaﬂoﬁ-nf targe‘t
beneficiaries. Moreover, the fact that asséssmer:t has not been made aﬁuut the
actual housing shoriago 0 14 States sven after the scheme had been running lor.

almost 30 years porirays a serious lapse and absence of planming and
coordination with stales by the Minisiry. What is even mofe disturbing for the
'Ec;mm'it_iee im. nate 1s that several neligible bencliciafies were selecled to reap
the benefit. * The Commiitee fuﬁher-ﬂote that after the preseniﬁtisn of CAAL
repor, seven pri_mar? deprivation criferia for identification of BPL households in
- rural areas using Soc10 Economic Caste Census, 2091, is being considered (o
% - i'rjzen‘tify deserving persgns. The Commiltee note thal the pioritised boneficiary
list for the scheme based on the relevant deﬁr]vat]on paraimeters o.f the seven

deprivation criteria is going to be used for jmp}[emcniatian of the scheme scon.
The Corﬁm]ﬁee desire that the drawing up of the beneficianes [isf as planned |
shouid be émedited with maximum feverage of IT {AwaasSoft] for fransparency.
The Commfﬁeé_, therefore, recommend that Minislry, shoutd, over and above the
planned transparency mcghanisr-ﬁa, consider opentng an ondine comptaint r'a.(;l'ljty
[0 recejve repér’rs of deserving but .ciepr]ued DHIl.EﬁCiéIFiGS., Lndescrving
: benéﬁciarzies, deiéy in disbursal, otc. not only while finalising the. list of .
beneficiaries roceiving benefits, but during the course of the implementation of
thiz scﬁeme as well, f{n {Freat iﬁéccuracieé i the f@ist is open fo scrutin'_y always.

. Action taken in this reqard be intimatad to this Committee.
[Para 1}

in




Eciion Taken

In pursuance of the Cabinel decision peraining fo the use aof _Sc}c}o
i._'_c:urménic and Casle Census (SECCY 2011 dalag in Pradhan Mantri Awans
?Djaraé- Grarnin {PMAY—G], detalled instructions regarding the procedure for
identification and- selection of beneficiaries based on SECG were issucd by the
Ministry 10 all StatefUTs in April, 2016, The procedurk entailed use of objectively
UE.J'_E‘fI'EIb!E norms and parameies {0 déie:ms’ne éliéib}'i]’l}f under the’ schertne,
thereby reducing scope for discretion in sclection and ensuing . assistance s

« provided to genuinely deprived and desewing households, The universe of
eﬁgi’me heneficiaries under PMAY-G consists of all hDLJSEiéSE:; households and
households living in 2670, one of two room kufcha holises s per SECC 2011
Within the universe, priofity is assigned on the basis of parameters reflecting
ﬁbusiﬂg and socio-economic deprivalion. To enswye ihat'hduseholds having the

" wherewithal tand resources to consiruct thelr own hovses are not DFC-W'FCIECE
assistance under the scheme, thefe is automatic exclusion of households

satisfying certain criteria- {provided in Annexure 1. Meanwhile households .
‘Belonging 1o the most deprived and marginalised ; clions of the sociely, also

“referred to as aul{:’rmaticéi!g included ﬁouseholds, are elevated while assigrung
priorily. The priority lists, thus generated, are verified by the Gram Sabha which
_Es' Ehtruste"d with the responsibility of removing houseé'_hc:!{is which are not eligible.
Further, any grievance pertaining 1o unfair removal or prioritisation is deall with

:E:l_ﬂﬁ resolved by the Appeliate Committee consiéiuied ai the district ]év}e!. After
the process of grievance redressal is concluded, the finat priority [ist is'pubiist'led
and widely disseminated. Therefore, sufficient checks and saleguards have boen
ot Into the process 1o enswe that only deserving héuaelﬂolds e, households
wh]_f;‘.h are deprived and lack basic housing amenities, are selecﬁéd lo Teceive

‘assistance under the schome,

As destred by the Commtiee, system gencrated prionity lists are being
used o cnsure iransparenl:y in the process. of identification of éligible

beneficiarcs Lnder PMAYL—‘,I_ The facility to access system generated priority
17 : -



isis has been magde availzble on AwazsSoi- ihe MIS porial of the- Rural Housing
scheme, A separale module nas been designeq 10 capiure vaious sieps
involved in the prtnr:_ess of vetincation of system generated priﬁu'ity lists Ty Gram
Sabhas and Gricvance Hedressal by ihc Appellate Comumiliee thorcon. For the
verification process o be considered duly completed, it is méndaimy ihat ihe
Gram Sabha {GS) resolution be uploaded on Aﬁaaﬁssmt. Further, alt StatgfUTs
are reqﬁired to enter the list of households removed by the GS during verification
dlong wilh reésons on Awaassoft. Reports on progress made n verlfying and

identifying ehgible beneficiaties are available in the public domain on the MiS.

The Committee’s recommendation that an online complaint facility to
receive  reports of  deserving but  deprived  beneficiares,  undeserving
benefictaries, delay in dishursal, "efc. not only while finalising the list of
beneciiciaries recelving boenefits, but during the course of the implemeniation of
ihe scheme as well, 50’ that inaccuracies in the list s always open to scruotiny has

beep noted for compliance and is under development.
Vetting Comment

Annexure 1 was not found enclosed. Ministry may appris¢ the PAC the

timelines for the operationalisation of online complaint facilify.
Updated reply of the Ministry

Annexure is enclosed. The Ministry is in the process of developing an anline~
complaint fa_r-:iii’r-y for PMAY-G hy M-arc:h, 2017, However, a link io Ceniratized
Public Grievance Redress and Monitoring System (CPGRAMS) has already
'~_-a_,- _ been pr.wided in the rural housing websitc where alf such matiers, as pointed out

by PAC, can be taken_ Lify:

) LlE




GhservationfRecommoendation
SFLECTION OF BENEFICIARIES

The Commillee note wilh disdain that the Gram Sabha's DOWCES are often
cxerbised in part by the _Sarpaﬁc'h in matiers of additien to-and deletion from
Beneﬂ{:iaﬁr lists of the Sch_-eme,' and desive that efforts should be made to ensure
that Dﬁly the Graim Sabha and the 'village communities in the Sixth Schedule
areas as collective body excrcise such nght and no intervention; should be made
by any funclionary. The Commitlee nole that selection of beneficiaries under the
new scheme of thing_s wili alrcady be pardly taken care of diring identification of
beneficiaries of the scheme, since the identified beneficiarnes wolild aiz'eéd}f
appear in order of priority decided by their tovel of refevant deprivation, and shall
be é?stem qenerated. While this iz befieved o minimize human intervention, the
Committee feel that in the reality of the limited budgetary provisions in a given
vear, i may gtiii.be possible for implermenting authorities to favour of a particular
regién 0F Q:iislt-'i::’t during a paiticular year and deprive sorve other regi{)ns.. The
Committee, therefore, ;:i.eslre"that while generaling Gram Sabha-_wiaéfrii!;age
cormunity wise priority lists for use as the basis of priceitizing award of scherﬁes;.
the Ministry should ensure that benefils are distributed 1o those at the iop of the
priority ksis of all Gram Sabhas, and co_'ver]ng as many in each list as possible
within the grant amount évaiiabEe_ of aflocated to thal state of that year, This will

cnsure equal distribution of benefits across afl gémgraphicat regions:
[Para-2]
Action Taken

"-'.{5\5 per the Instructions issued by the Ministy, the Gram Sabha {G3) is

. -.E'ntf.ust_ed with the responsibility of verifying-system generated E}rim-"rly lisls and

removing undeserving househaolds which do not come under the. purvicw of

eligibility under the scheme. The grounds for removal of & household is io be

clearly stated in the (S resolution. The task of pﬁoritislng households tied on the

BLE



samio deprivaiton soores has aiso been assigned o the G5, The G35 does nod

fave the sulhorily to add households to the priority list. However, it may endorse

deserving bui lefl out households Tor inclusion by recording the same_iﬁ the G5
resoluiion, For the verificalion process [0 be considered duly completed, it is
'mand.a'itur'y that the GS resolulionn containing mformation  on d.cle{ian,
prioritisation, suggested additions and attencja-nce be uploaded on AwaasSoft
The same can be monitored and 1;3,;;5{5:;:' through reports available i the public

domain on the MIS.

| To maintain fairness. in allocalion by ensuring that Timited tiudge’;ary
resources afe channelised towards the most deprived, allocation of targets under
PMAY-G s being done by g-iving maximurn weightage to housing shortage in the
otate/UT as por SECC, 2011, In the spirit of cooperative federai-ism, the task of
distrihution of districtblock/GP wise targets has beoen assigned (o the Stales to
provide them with functic:n_aé au’rnnomy ir distributing targets Keeping in view their
needs and c;aﬂéngeé. However, minimum 60% of the annual farget would be

earmarked for SC/ST categortes.  Further, all State/UTs have been directed ic

- cover houscless and landless households in the first year of implementation of

PMAY-G as far as possible. Secondly, instructions ﬁaﬁ.{e been issued o saturaie

vilages identified under Sansad Adarsh Gram Yojana {SAGY), Mational Rurban

Mission {NRuM), Deen Dayal Antyodayd Yojana-NRLM, vilages with strong

- woman Si1Gs and ODF villages with PMAY-G houses on priorily.

Once priotity lists aré finalised and Gram Panchayat (GP) wise targets
fhiave been cniered on Awaasﬁaﬁ by ihe Statef’-UTs, e Annual Select List will be
systemn gencrated. H will automatically feature afl the houscholds which have
been ranked the highest in the priority list. As desired Ery the {:ummittee, the

dannua select fist will begin with (he fop household in the prioty list.and go down

 till the target assigned to the GP for that particubar year is reached. No flexibility.
~wilt be allowed 1o the StateftiTs io make changes to the system geonerated

- Annuat Selec! fist by shiffing/jumping houscholds,

Ry,



‘-\:’eiiing Corament - L
NO comments.
DﬁsI::ruatlunfﬁucommendation- _
| cpmémuc:ﬂ@w OF HOUSES UNDER IAY

The Committee are consirained to-note that actuat complete construction
of houscs under 1AY falls far shértpf the number of- hs::useé-sam:timned and
qrants re]ea;ed. While the Ministry had infonmed dufing evidence that m.r:rsi:
States had irformed them abéut most of the houses sanctioned ;ﬁrior to 2013-14
' “having been completed, they submitied that :|2.28 lakh houses, sanclioned pnor
| io 2013-14 were .yet to be compleled. Further, given ihal 22.35 lakh houses -
were sanclioned in 2013-14 and 2014-15, the figure of -12_.28 iakh NOUSEes
sanclioned pr‘ré_r to 2013-14 and yel o be compleled in huge and implies serious
gaps In imélefnent'ation_ The Caommittee notc that AwaassApp’ had been
devéioped o enable inspection of progress in construction which is being used
hy 13 .S-ta’rcs. The Commiltee rét_:m‘nmend that AwaasApp’ should be made
-.manda’tary i.n all states/UTs as a fool of inspection. The commiflee also
recomimend that the Ministry shoutd Tock into inﬁp:'c:—ving the mobile applicalion to

&nable récord]ng of GPS location of propased housing sites which can be uséd
to monitor actual construction later on after sérjct]dn and rejease of installiments
to check forged wnagery of pf@gress of_r:onstruciimn_ The Committec furher
recommend .th.af[ the Ministry should take effective steps to sirengihen monitoring
of construction of houses so that the construction of houses under 1AY do ot fall

_ short against the sanctioned number of houses. |

[Para 3]
Action Takon

The issue of compietion of pending IAY haouses has been taken up with all

States and is being constantly pursued and r_evieWed al all IeﬁeJ_s i the Ministry.
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_Series of meelings have been field with the Chicf Minisicrs:.and Chicf Scojeiarios

of Slates o review progess snd push for compielion of backiog houses, As o
Fesut, more than 11 lakh rending IAY houses have been completed in the firsl
half of TY 2016-17. During the preseniadion of the Annual Aclion Flan under
PWY—G, mosi Siatcs have commitied to complete construction of pending 1AY

houses by the end of FY 2016417,

‘Yhe Compnittee’s recommendation to make AwaasApp mandatory as a

tool of inspection has been incorporated inlo the Framework for Implernentation

of PMAY-G which is currentty under finalisation. The application empowers

officials and cilizens io capture and upload geo- referenced, fime and date.
stamped ghct{ttgrapﬁs ﬁf_the house at various stages of construction hereby
reducing time lags in verificalion. AwaagsApp is accessible to all Smariphone

users and can be downloaded free of cost from Google Playstare or Mobile Seva

- Appstore. f\&i on dale, 16 stafes are using AwaasApp for monitoring purpose. The .

- Ministry is working towards improving Lhe funciionality in future versions of the

App based oa user feedback. .An offine module for data capiure and

transmission has been developed to address concerns regarding conneclivity

deficit in rural areas. Regular training on the features avallable in AwaasApp is

being imparied to MIS oiticials irom various Siaies to increase and-oplimise

usage of the application. Further, €apturing of geo-referenced pholographs using

AwaasApp and uploading of the-same on AwaasSolt has been made mandatory

under the scheme of PMAY-G for release of assistance tp the beneficiaries. |

The .Minisiry_ has directed .a_FI  StatefUTs to set up and strengthen
Frograimme Marfagement Uinjts (Phils) by engaging dedicated personnel and

field level functionaries using adrminisirative funds avatable under the scheine o

" enswe effective monitoring of progress of housc construction. lnitlatives like

fraining of ruri:i]__ masons, lagging of field level funcltionaries fo houses,

 development of housc_design iypologies and produciion of local matenals in

convergence with MGHREGA orf otherwise have also been introduced to huid

overall capacity and provide necessary technical facilifation to bencficianes to
o 2%



expediie consiruchon. | is also oroposed thail "houses of old and indfm

beneficiaries will get construcied during ihe on the job framing of rurzl masons.
Vetting Cominent

MO Comments.
Ohservation/Recommendation

EXPEDITIOUS CDMPLET]ON OF CONSTRUCHION QF SANCTIONECD

Cn scrutiny of the replies Df ihe Minisiry, the Committee find thai out of il
huumf sanctioned in 2013-14 under IAY, 11.01 lakh houae are complcted @t

on 26.02.20406 and majority of houses sanctioned. prior to 2013-14 have been

completed on jground. The Ministry, hawever, have stated thal the -actual figures

of houses completed on ground could be much higher in view of reporting gaps
and_inability of the f:taies o uptoad tata on AwaasSoft. The Tviimslry have
directed afl States o updale proyress pertaining to financial year 2013-14 and
2014-15-on AwaasSoft as on 31.03.2016. The Commitlee are disappointedto.

find that despite the 1apse of atleast 2-3 years and the infroduction of AwaasSoft

tor uploading of updated dala on the imp]emeniaiién of 1AY, the M]nistry have
neither completed ihe farget set nor fumished a -ciear- status ot the
implementation of JAY. Théy feel that since the houses under the I1AY are
consiruction for the rnarginalised sections of society, any delay in :U{HTEF}E’EI-D-H of

construction of these houses will resutt in consegueal dénial of benefits 1o the

" pour and the deserving, who necd them for bare minimum survival, The
- Committee, therefore, recommend that the Minisfry expedite the completion of alf
- housc—*s sanctioned in 2013-14 and prior to 2013-14 and desire ’[o be apprised of

- lhe ftatu% of lmpiemcntatian of LAY,

[Para 4]
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Soiian Taken

e

The need for closure under [AY to enable a smooth transition to PMAY-G
has been time and again impressed upon States. They have been direcied to
make an asscssmenl of the number of incomplete 1AY houses and expedite
construction of the same through resource mobilisation, technical facililation, .
' periormance incentives and robust monitoring. To ensurc that States/U s have
sufitcient funds lo undertake ;Dﬁp}eﬂon of houses .pcrtaining to previous yéars,
funds have been relcas?d to them as comwnilled Uabdities During the
preécntatinn of the Annual Action Plan under PMAY-G, most States have
committed to complete construction of pending IAY houses by .the end of FY
201647, |

As reporied by State!UTs, 18.24 takh houses .sanctianed under IAY in year
2'D13_~1§ and 2014-15 were incomplete as on 01.04.2016 (Annexure 2). Almost 4
lakh houses sanctioned in these two years have heen completed in the first half
of the gurrent financial year as per reporis available on AwaasSoft, Further,
ap'proit_' 3.2 [akh houses sanct]nn_éd in years prior to FY 201_344 have also been

complefed in the current financiatl year.

Though J}waaaﬂoﬁ has been made the sole platform for reporting and
- monitoring pragress under the scheme from st Aprl, 2015, its use has been
consirained by inadequate digital infrastructurc and lack of capacity at the State
level both in lerms of dedicated manpower or hardware, This h;as. resulied in
reporting :gaﬁns which are being aduressed by tacilitating States to enter data on
--AwaasSoft through workshaﬁs, }egui;ar 'Efa_ining and déveiop‘menf of user friendly
mottles to capturc past Wansactions. As on {“_i-ate', only AwaasSoft reporting is

-~ acceptable and real time reports pertaining to pmgress made in completion of

. IAY houses are available in the public domain on the MIS,

24



Vetting Comment

finnexure 2 was nol found cnc!maud | atest status of :rﬁ,r_}mmele houses

sanctioned under IAY miay be enclosed in the final reply.
Updated reply of the Ministry

Annexure is cndos E-d tatus mf ncormplete houae*—* as on 21.10.2016 is cnclosed

b

{Annexure 11).

Observation/Recommendation
QUALITY OF CONSTRUGTIONS

The Committee nofe thai the Ministry have taken steps fo develop
cataiogues oi cost effective housing designs appropriate for specific areas or

stales to ensure quality of the houses that are built for beneficlaries of the

. scheme. The Commiltee desire that cfforis in that dis'eqtinh should be boosted

and that the Natlional Institute of Rural Development showld be engaged to

- develop more housing dcsigns which are of good quality, using locally available

malettals, and affordable and to provide experlise 1o sfate governments.
[Para 5]
Action Taken

To make available a wide menu of house design typologies 1o PMAY-G

beneficianes, i‘he-l’-.{'?inistry In collaboration with UNDP and T, Delhi has initialed - -

an exercise to catalogue iocaiiy appropiiate, cost eftective technoiogies and

- housmq typeimgies for different zones in 18 states of India. In'each state differcnt

House zones have been ldenhﬁed and this- has been done based on climaie,
topography vu!tural cand tradiifonal hr:-uc;mg pract;r:,es' and ~yulnerahifity te
df -asters. The state wise compcndzumb which have designs, drawings am:f

estimates appropriate fo each region are being developed in consultation with
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loczl oifickals, benelidianes and Manchaved R funciionarbes to ensure wide
ranging zoceplability and zdoptabifity. The same 15 boing sharcd on a digitst
platform 0 enhance cuirésch through the Rural Housing Knowledge Network

{RHKN) web portal.

_ Field studics have been conducied in all the 18 siates viz, Bihar, (Odisha,
Maharashira, Meghalaya, Tripura, West Bengal, Assam, Utiar Pradesh, Madhyé
Pradesh, Jharkhand, Sikidm, Manipur, Chhatfisgarh, Jammu & Kashmir,
Uttarakhand, Rajasthan, Himachal Pradesh and Mizoram. House typﬁimgy
designs have been finalized ir".| 12 States ui;z., Tripusa, Megha.iaya, Maharashira,
Rajasthan Odisha, Wesl Bengal, Assam, Jharkharlid, Manipur, Chhathisgarh,
Mizoram an::E_Himacha} Pradesh, Demonstration hoﬁsea, as per the identified

house typology, have been constructed in the States of Tripura and Maharashira.

- Apart {from the above, several Stafes have taken iheir own inifiative in
developing kouse deslgn typologies to increase the choices avallable 1o

beneficiaries and optimise use of resources in the construction of houses.

_ The recommendation of the Commiitce td éﬂgage NIRD to develop more

2 Housing désigna and provide expertise io stale governments has been noted for
compliance. The proposal to exhibil models and stale wise catalogues depicting

_ different housing typologies within NIRD, thereby making NIRD the reposilory of -

all knowledge gathered during the exercise to document design typologies, is

under the consideration of the Ministry.
- Vetiing {_‘,Dmmenf

PAC may bo apprised of the timeline for engading NIRD (o develop

- .. housing design and.prouiding expertise (o state government.

— L Dpdated reply of the Ministry

Dcvelopmént of house desigh typologies and. pre,riaratidn i siate wise

-r::aia!oguea has been laken up by the Ministry in collaboration with UNDP and 1T




el i 18 Sigles and is expected to be completed by Docermber, 20168, The
stale wise catslogues and house madels will be exhibiled in NIRD soon
thereafier, i the remaining States, the exercise will be taken up in the future.

M?Jﬂ]f Siales have laken their own initiative in doveloping house desion

typologies to incrocase choices avallable to PMAY-G beneficiarics. NIRD s

expecicd o serve as a repository for all knowledge gathered by the Ministry and

Slples.
ObsarvationfRecommendation .

INCORPORATION OF A SYLLABUS ON CULTURAL AND AESTHETIC
TRAINTS IN MASON TRAINING CURRICULUM

The Cornmittee note thal the current curriculum for the mason training
programme being developed in the country {0 comply with the reqguirement of-
Nalional Segior Skills counci, do not aliow the variations. The Committee are of
the view thal given the dynamics of cuttural, traditional .and regional diversity In
the couniry, enforcing a wniform curticutum for the mason training programm .
across the coundty is not ideal. The cultural and traditional sensitivity of the

reg‘rﬂn}conﬂrr:unity noed to be taken into consideration while formulating the

- curriculurn. the _C{:rh’im'rﬁe.__e, therefore, desire thai, apart from the uniform

curriculum, being developed as per the national Sector Skills Council, ‘the

“Minisliy may seek the advice of local masons and culturat experts and formulatc,

a scparate subject on culiural, traditional housing practices and aesthetic traits
specific o the region and introduce the subject along side the implementation of
the uniform curecuium in theregion. Action faken in this regard may be inlimated

{o the committee.

{F‘qra 6]
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fomi
ACIICT Faken

The process of incorporating competencies required for the job profite of a
Rural Bason into the. Mailonal  SkHis Gualiﬁcaii{;}n Framework has been
compféted. Qualification FPack {QP) for ‘Rurael Masons' has boon -deveiopeﬂ by
the Ministry in coflaboration with Consiruction Skill Development CDUH{-ZJ-[ of India’

(CSDCH and approved byNaiEunai Skill Development Corparation (NSDC). The

QP wilt serve as a benchmark for imparing standardized {raining on conventional

technologies to rural masons based on Natfional Occupational standards. Hf is

proposed by the Ministry th&’_f 30,000 rural Imasons will be trained _ahd ceriified in

" accordance with the QP. 11 the current financial year which wilt lead to enhanced

employability thmugh skill development and ensure avaitability of skiled masons
o accormnpiish the largets set L-mde'r the scheme. Morcoyer, cerlification by NSDC
will facilitale carcor growth and provide incentive for rurgl youih fo consider

Masonry as a viable occupation.
51 :

- Further, 1o cater to the requircrnent of the North. East and other States and
o incorporsie cultural and aesthetic Iraits specific to. the regions, the Minlsiry is
atso consiﬂer]ng development of opiional 'Néttiona[ Occupational Standards
(NOS) and customizing the QF accordingly. The Ministry in colfaboration with

UMD has already _E_nitiatéd work DR devising oplionat NGS for barmboo and

fimber based consiruction. Simitarly, the proposal to deveidp opticnal NOS for

construction of houses incorporating disaster resiient technoiogies and praclices

s under the acfive consideration of National Disaster Management Aulhority -

(NDMAY).
Uettihg Comenent

_ No-comments.
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- Observation/Recommendation
PRO-BENFFICIARY APPROACH IN FINANCIAL MANAGEMENT

The Comimittec nole that aftor the first instalment, the beneliciares delay

conslruction of the house o Ulilise the {unds the shoit term conswmption and.

- thus become Ineligible for second instalment.  The Committee also note that

State Governmenis have the oplion _tdeﬁ'!acklisi the beneficiaries in Awaasoodt,

the misuse and misappropriation of IAY fund fo avoid-further release of funds to

these beneficianies. The Comimitice aie of the view thal blackhsiing the

- a ‘ ' - - -
bencficiaries wilt only aggravale lhe already dire economic situation that had

compelled these beneficiaries to use the funds for cconomic situation and had
compelled these beneficiaries to use the funds for shor term consumption. The
Comimitiee further observe that the scheme envisages hat construction be
carried out by 'ghe beneficiary and the Government depariments or agencies can

give tef:.hr[ica?ﬂ-assismﬂce or arrange for coordinated supply of material such as

| cem:ent, steet or bricks'cnr-ari'ange tor prefabricated components only i the

beneficiary desires, The Committee recommend that rather than taking a radical

' stance and barring the erring _beﬁeﬂciaﬁes from the Scheme, the Ministry need to

-1ake a pro-  beneficiary approach on the matter, wherein such misuse of funds is

avoided and the ber_aeﬁciéries continue io reap the benefits df the Scheme. The
‘Committec desife . that the Ministry. fix a time period, within which the
beneficiaties are mandated 1o stéri the construction work., On expiry of the
stipulated pérind, concermned Government depariment/agencics ¢an engage

contractors and bégin construclion work.
[Faia 7]
Action Taken

In pursuance of the Commitlee’s recommendation to adopi a pro-

' 'bem_:.ﬁc.iary approach, the Ministry has issued ensbling guidefines/directives 1o

- State/UTs to expedite c-c:rr':pletion. Firstly, all StatefUTs have heérr._aniﬁ]sed o
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-E-";'_-'Eﬁilé'ihﬁ_n rmplementaton monitoring Dy setiing Up and 2ugmeniing Programme
CWmnagoment Units (PMUs) by engaging dedicated  personngl znd  fieln
wnctionares usin}; admi_ni-sTra-tive funds avaltable under the schieine. Secondly,
to ensure completion, Siate/UTs are'héing encouraged o tag or map beld
functionaries 6 each beneficiary whao will be enfrusted not only with reguiar
monitoring of house censiruclion bul also facilitaie the beneficlary. Thirdly,
construction of houses for beneficiarics who lack the wherewithal and are actin a
posiion to get the house constructed on their own may be taken up by the State
*government including as a part of lhe mason tratning program under PMAY-G.
Fourthly, |ocal productioa of construction malerial may be taken up Iy
cohvergence with MGNREGA and made available fo -beneficiades at -

- contcessional rates.

| The draft Framework for Implementation of PMAY-G pmvideé a maximum
poricd of 18 menths from th'e- date of sanction to completion of house
cons_trucﬁun.“Further. the StatéfUT guvernments can provide required necessary
suppofl services lo beneficiaries 1o ensure completion of houses within the

deﬁﬁed time pericd.

Vetting Comment

No cormments.

. Observation/Recommendation
REMEDIAL MEASURES ON MISUSE OF FURNDS

- As pointed oul by Au:-iit, the Committes note several cases of operation of
mulfiple  bank  accounts, diversion  of {AY  funds towards other
_ échemcsﬁpi'mgreémmes - expendilire of funds  on Enadmissible jlems,
---ﬁ‘uiﬁapp_mp:'iation and suspecied cases of misapprapriaten, unauthorised
deduction of funds on- account of administrakive ch.a{ges, non-construction/non- .-
: 'i'_r-r.étaIIaiiﬁrw of srf]ctlgelessa chidah/sanitary latiae/tAY logo, Lmder payment of funds
_’io. beneficiaries snd {iDuBEejexdeass nayment of funds to the [AY beneficianes in
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- compiliance in fufure.

contravention of (he guidelines and provision of the schame,  he Commitiee
express displcasure ol such blatant viclation of IAY guidelines. The Committee
wish to impress upon. the Minisiy o iniliate immediate necessary remedial

measwe and initiate disciplinary action against the responsible officials under the

Cfules.  The Committee fusther recomimend the recovery of funds, whorever

applicable, and desire o he ﬁppﬁsed o the sialus of recovery of
misgppropriated funds, action taken against the officials and measures taken for

strict complidnce in feHure, -

[Para 8]
Action Taken

According fo the previously fumished reply the State Governinents of -
Rajasthan and Madhya Pradesh have indimated that ah’:ouni worth 1.33 c.r and
0.02 ¢i respectivety, have been recovered from IAY funds which were previously
diverfed. The State government of Jharkhand has informed that while 018 or has

been rccovered by BRDA, Ranchi, an amount worth 012 o is yet o be

- recovered from East Singhbhum district. The State has instructed the Distnct o

take concrete action against diverted funds. Reply hés also been received from
the Stale Governmenl of Assar infimating that funds have beon recovered in
four, while aclion is underway in the remaining districts. The updated posilion IS

being oblained from the respeciive Slales.
Vetting Commant

Ministry has nol addressed PAC’s recommendation reg'a'rd]ﬂg nitiating

action againsi the érring officials-and the concrete measures to be laken for shict

Further, [atest status of staﬁe—wise. recovely done gs on dale and recovery

yetto be done, with the reasons thereof, may be included in the final reply.

31



Updated raply of the Ministry

-

some of s concrete measures mroduced by the Ministry e curb Dnancial

malpractices and misuse of funds include:-

1) Transier of all prdgramme furids ic a dedicated S[a-te Nadal
Accaunt__{SNA} to Improve monitoring, tracking and timely

uliization of fupds.

2} Infroduction of Direct Benefit Transfer (DBT} by enabling
electronic transfer of assistance directly from the SNA to the
'henenc:arys accounl through generation of Fund Transfer
Order (FTO).

Fayment of final nsialment only after completion of house

Ll
et

which s to be verified through géo referenced, time stamped

hﬁf}i{}@FﬁphS captured using AwaasApp.

4) oubmission -of cerilicate by State/UTs  cedilying that
adntinistrative funds have only becn expended on permissible

neads  whike bLJI?JTF]iIII!ﬂg proposal  for release of ceniral

assa tance,

5} Aadhaar seeding of bank accounts of scheme beneficiaries,

whicrever possible.

However, the responsibility of taking aclion against crring offictats in

accordance .with  extant rfes  and- regulations includmg-"iniﬁaiir‘rg 1ega1

pmccedmgf lies with the State/UTs as Ihey aie”the mmiementuu agencies of [he

scheme. The #inisiry continucusly reviews cases }nmlwr:g misuse of funds and

pursues ahe matier with State/UTs for taking necessary action aqamfr arfing

“otficials, -

The Slate buuem-nent [Jf SASGAm h"tS intormed that In cdses eruiwm

- . confirmed or suspected m:sappmpﬂauon, iunds have been fecouped."s'ecwcrcd
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fom all districls excepl wo be. Sondipur snd Cachar, White recoupment
proceedings have been nilizled in Sonitpur, “the Govl's ordar o recover
misapproprated {unds in Cachar worih Rs .64 crore Ras been stayed by (he

| lon'ble Figh Courl upon fiiing of wii peition by the cancerned BDO.

The Staie Government of Jharkhand has informed that in cases nvolving:
conﬂrh‘@ed of stispecled rnisapmopﬂatiur:_, an amount of Rs 9.19 lukh out of Rs
9.58 fakh has been recovereﬂ from Dooghay disl{ici.and ’{ﬁﬁ Tecovery af
' rerﬁaining' Rs 0.39 lakh is.n process. The ﬁmd release status of diverted amount -

worlh Rs 0.12 crore in East Singhbhum disirict is being tracked by the State. -
- Observation/Recommendation

FAONITORING AND EVALUATION

The Commitlee note that in as many as 27 Slaies sliputated State Level

Vigilance aﬁd-‘ﬁﬂonitcring Committee (SLVMC) meetings were nol held in

cortraveniion of 1AY. guidelines, social audit of the IAY was not conducted 1o
FnDﬁitDr the ih‘rp]ernentaﬁon of IAY at the ground level.. The Committee also note

~_ thatthe !ﬂ’misiry has left monitoring and evaluafion largely to the c:nnr::eméd Stale

* governiments, while prescribing Social Audit in the scheme guldelines and while

engaging Nalional Level Monitors and.ﬂrea c_b’rﬁcers o monitor implerneontation of

the scheme. They also note the introduction of dircct Benefit Transier {Ej!:ﬂ'} and

AwaasSoft to check parking and pilferage o funds and monilor physical progress

of ‘conslruction with gee referencing and time stamping features. | The

Commitiee, white appi'eﬁiating the efforts, feél thatl (he Ministry should examine

ways ard méanﬁto further sirengthen central monitoring of the schicnie, such as,

féﬂuiﬁng inspeclion -i'épaﬁs of States 1o be atlested by concerned Commurity-

based organisaiions or recogniscd Non-goveramental Oraanications operating in
: g g -Qc 8 [ &

ey a e -

- the concerned areas, increased leverage of T for real time.monitoring by adding

. more features in the Awaassofi, launching schemes spécific online complaints

"% .system, efe. This, the Committec, foel will result in objective assessment of the
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czEes of implemeniziion and will cve 3 defimile boosl o moplioring and

evaluation.
fFPara g}
_ Action Takan

The Comumitiee’s suggeslion that the Minisiry cxamine ways and means o
- further strengthen central monitoring of the scheme is being actively pursucd.
the Ministry is in the process of -constituling a Nationai. Technical Support
Adgency {NTSA) for the Rural Housing Scherne on the lines of National Rural
Roads Development f\gen-c:y {(NRRDA) consiiiuted io provide technical faciiitation
to Pradhan Mantri Gram Sadak Yojana {PMGSY}. Along with providing (echnicat
inputs for jmpmvi-rtg_ _administraﬂon of the schsme, the agt}ricy will have {he
mandate for strengthening the central monitoring mechanism under the scheme
of F'MAY—G._ [t_1WIEI' be the nodal agency for coordinating the éﬁmris towards
- effective & g'ﬁvemance solutions for augmenting the present system of on field
veﬁﬁcatidn_ Secondly, a dashboard io provids cusiomized information for
monitoring, fracking and reporting of fotisc construction by various stakcholdars
irvolved in the implementation of the sclheme'is-cm'rentiy under develogment.
The module is bf::_'lng- designed fo provide data on key parameters in an
accessible and user friendly mannes through efieciive data visualization, Future
dévelopment of the déshboard would involve integraing # with the geographical
nformaltion system developed on Lhé hasis of gec refercnced data made
available thn:-:sugh' ‘AwaasApp Thirdly, the provision to cngage IIT/NIT or any
ather institute of repute as Stale Tcéhni{iaf S-uppdxi Agoncy, conduct assessment
ard  evaluation studies, - provide service {:Earge.s to Cumfnunity Based
- -Qr_g_anisaﬁons and recognised Non governrent Organtsations for reviewing and
monitering quality of construction using administralive funds available under the .

schente has been incorporated info the Framework Tor Implemerniation of PMAY-

", G Tasily, the outlihe and contours of an online cormplaint facifity have already
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becn conceptuziised and the proposal 1o develon the facility through o third paiiy

Is under the a{:fnive r.:ar"{sideraﬂon of the Ministy.
Veﬁ_ing Cc:-m.mént
Miinisf.lw may apprise the PIIKC of the timeii-ne of constitution :::.f N1SA and
epcrationalization of dashboard as well as {:nEﬂirJr:: complaind Jaciity.
Updéted reply_ of ihé Ministry
The NTS.A i expected to be constituted by June, 2017.
Désht}.mard is expected fo be developed by November, 20186.

The Ministry 1= iy the process of dewlopmq an online wmpiam’r facility for
PMAY-G by March, 2017 However, a link o Cem;alazed Public Cnevance
Redress and mMonitoring System {CPGRAMS) has already been provided in tho
rural housing website where all such mallers, as pornied out by FAC, can be

taken up.

Chservation/Recommendation
ACTIVE CENTRAI., MONITORING MECHANISA

1he Committee note thai the State Government p]ayf‘ the primary role in
the putting in place a syslem for gualily monitoring 1o guide and BSSIS’[ the
i:reneﬂczaw in achieving satisfactory guality of house construction whﬁe the

Ministry onty .;31511.1 the role of a facilitator -in ensuring the Stale has adequate

_infrastructure at its disposal to ensure quality houses are being construction

under the scheme, The”Commiﬁee also nole that the districl Vigilance and.
Momtonng Cumm:ttee (s re&.pDnSlbie Tor ground level monitoring.  fo faciitate
e’ffcr&ni mmutormg over guality construction and Tracktr:g of fund flow, the
(“Dmmfﬁcc FCCOnITend set[mg up Df a cenlral rnmr‘ul{:nng cell under the charge of

“a senior officer in the Ministry for overall review and monitoring of all Siate levet
projecis. They further desire that- Ceniral Mr::rmtarmg Cedi -{CMC} should i'raohitor

and ensure that tho Viq:tdrrce and M{Jmtmmg Committee meehng& are held
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regulady both st the State and District lavels and the CMC shouhd glzn monitor
the outcome of these meetngs and follow uw the recommengation made by the

toncerncd Comntitiee.
[Fara 10]
Action Taken

Vigilance and Monitoring Committee (VMC) is restructured as District
Blevelopment Coordination ard Monifaring Committee {DEBH:&} fulfilling the
objective of ensuring a beiier coordination among all the electedﬁ'épresent&tfuﬁﬁ
in Par'liamen.t} Siate Legiskatures and bLocal Governments (Panchayati Raj
InstitutionsMunicipal Bodies) for efflicient and time-bound development and for
effective monitoring {Guidelines Aftached). The détes of conducting DISHA
méeifngs i districts have been pre-fixed at the Minisiry's level to ensurc that

reclings are timely conducted.
o

.. A separate Monitoring Cell already exist in the Ministry for monitoring and
ensuring that the Vigitance -and Monitoring Committee (VMG), renamed DISHA,
meetings are held regularly af the State and Distiict levels and there is necessary

foliow up on the recommendations made thercin,
Vetting Comment
Guideline mentioned in the reply was not found atiached,

pinistry siated thal- dafes of céhducting DISHA meeting in :dis’rric:ts had
been prefixed at the Miﬁlstry's_levei. Ministry rnay further appriee {he'PFj.C of the

~ lcllowing.
&) VWhat is the maxjr_"ﬂ'.urn gap between fwo meeling of DISHA

b} Are Ehé.daies of meeting prefixed for each and every district

scparately by Ministry?

ik




G Are ithe moeeting held siicly eccording to dales provided by the

Minisiny™?

Ministry may provide a iist of actuat meeting held between January and

karch 2016 in two districts each from Rajasthan, Assam and Jharkhand,
Updated reply of the Ministry
uidelines have been attached (Annexure V).

The Miusty has. cr:rnsltituieci- District . Bevclopment Co-ordinafion and
Mohitoring Commifice {DISHA) in June.E{HB replacing the District and Vigilance
and Monjioring'f_lommiﬁee. As per DHSHA guidelines, meetings shouid be held at
least once in every Qua:‘ier. The amended gu]ﬁeii_ﬂes suggest.that the .meeling
may be arranged ont any day dwring third week of Aprl, July, October and
Fébruary. i '

i
' is further submitted that in case of erslwhite District Level Vigilance and

Mc;_nitaring Committee (VMC), fixed days were prescribed for meefings. As per
the guidelines, District Level VMC meefings were to be held on fiked days as

mentionéd betow,
) F_'as-'t_Sa'mrda}r of May
b) Last Saturday of Auguéi
¢} kast SEjturday of Nmfemb_er-
) Last-Saturday of February

A statement indicating details of meéﬁngs of District Level Vigilance and
Mﬁnjtor]ng (:“;{ernfﬁee held between January 2016 and March, 2016 in the State
- of-Rajasthan and Jharkhand s enclosed {Annexure V1. During the perod District

level VMC meeting has not been reported from the State of Assarm.
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Ohservation/Recommendalio
CONVERGEHNCE OF IAY WITH OTHER SCHEMES

The commitiee note that 1AY envisaged sonvergence activities with other -

| Governuneni of [ndia schemes, . e. Total Sanitation Campaign for construction of
sanfiary latrines in the IAY houses; Rajiv Gandhi Grameen Vidhyutikaran Yojana
for providing electicity; National Rural Waier Supply Porgramme for providing
drinking water, Differential Rate of Intcrest sc.h{_:m.e for availing loan facilities;
Insuranice Policies for rural BPL famifies and rural landtess famities and job cards
under Mahatma Gandhi Natfionai rural employment Guarantee Scheme, s0 that
tha possible benefits under these schemes could be exiended to the IAY
beneficiaries. The Commitiee atso note that desired level of convergence has

- not been achieved, The Compmiitec feel that the task of achieving desired lovel
of convergence rests almost entirely and equaffy on the concerned central
Ministries. Sp, while noiing thaf ihe Ministry of Rural Development alone cannot

- take. the blame for low level convergence of scheme boenefits o ben.eﬁciarjes, the
Committee desire that as the nodal Ministry for rural progress, the Ministry must
take more pro-active steps to engage other concemed Minisiies/Departments 1o
achieve maximum convergencs of scheme benelits for the purpose of abtaining

larger overall impact.

[Para-12]
! Action Taken

_ Under the scheme of PMAY-G, convergence wiih MGNHEGA_ {tor
X providing support of _QD parson days in plain areas and 95 person days in hilly
Tﬁtsies, dificult areas and IAP districis) and convergence with SBM (G} or any
- Gther ‘?"érﬁ‘?ated source of funding for construction. of toilet has beon, made
.'”.'f'r-‘landﬂiory.. f’kccﬁr;:imgly, the -MirﬂSTf}f has infroduced vanious measures to
"-_crpe;aﬁoneﬁése henefits envisaged under convergence by cffectively laveraging

. digitat solutions. Real time web fink has been developed with NREGASO Lo
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- oftow cresfion of 2 NRECGA wok againsh cach IAYIPMAY G house sanciionod.

This will ensure that a beneliciry Is able o claim hisfher endiilernent of 86/95
days of paid unskilled labour for construction of PMAY-G house under
convergence with MGNREGA. Tu enable post facto, monitering of convergengce

with Swaizhﬁ'lﬂharaT Mission Gramin- S0M (G), the SBM unigue (D numbers arc

- being captured on AwaasSoll, wherever available, during the time of registralion

of heneficiary. During the presentation of their Annual Action plan for BY 2016 -

17, moest States have commiied to construct Individual Household Latrines

- {IHHLs) in all PMAY-G houses ihruug-h convergence with SBM o MGNREGA,

The Ministry is also jIEﬂGDUi:agiﬂg Stale/UTs to take up proaduclion of construction
material, including mud and Tty ash blocks, m convergence with MGNREGA by
including the seme in the labour budget so that maleral for construction may be

made available to PMAY -G beneficianes al concessionat rales..

Furthm; convergence is proposed with schemes implemented by different

Ministries for providing the basic amenflies which are as follows:

E. National Rurat Drnking Water Programme (NRDWP) of Ministry of

Drinking Water and Sanitation for access to safe drinking water.

i, Deen Dayal Upadhyay Gram Jyoli Yojana (DDUGJY), Ministry of

Power for electricity connection.

. Pradhan Manir Uj.jwa}a Yojana (PMUY) of Ministr-}f of Petroleum and
Natural Gas for Gas connections. -

iv.  Schemes of Ministry of New and Renewabls Fnergy for Solar
Lanterns; Solar Home -Lighting Syétems, Saolar Street lighting
systems and the National Bio-Mass Cookstoves Programme (NBCP)

for farmly size blo-gas plants.

v.  Swachh Bharat Mission (G) or any other scheme of the Slate

Government for Sohd and -I.iqt',rid'Wasic—z management.
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the Ministry s isKing up the igsuo of convergence prozciively vath other
Ministries, The Ministry is working on the modaliies for enabling convergence

with National Rural Urinking Water Programine (NRDWP), Deen Dayal

Upadhyay Gram Jyoti Yojana (DDUGHY) and Pradhan Mantd Ujwala Yojana

(FMAUY} in consuiltalion wilh ihe concerned Ministries/Departments.

Besides, the status of converyence with other schemes is caﬁtured on
AwaazsSoft ‘as enlered by fhe State Governments. ‘The Annual Action Plan.

prepared by the States/UTs under PRIAY-G, contain the component of ensuning
[ B

" convérgorice of the ofher schemes,

Votting Comment .
Mo comnments.

Oosorvation/Recommendation

PLAN BF ACTION ON HOMESTEAD SCHEME

The Commiliee note that the current funding of the unit cost is Rs. 70,000
fD_r plain areas and Rs. 75,000 for hill states which is inadequale m the current

economy. In this regard, a cabinet note for revision of the unit cost is under

consideration. The commitice recommend the Minisiry to put a plan of action in

place regarding the percentage of funds to be aliocated for acquiring land sitcs
and obiaining other building materials and disburse the fund in a staggered

manner accordingly -when the new rovised urit cost is approved for

| implementation. "This will facilitate iimely commencement and completion of

construction and will get. riid of any passible éiliempt towards misappropriation of
fund, misuse of fund and procurement of inadmissible ifems. The Commitiee

desire to be apprfsed of the action taken by the Ministry in this regard,

[Para 13]
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Acilon Taken

The Commiitee is apprised that the crstwhile scheme of IAY has been
restructured into Pradhan Mantri Awaas Yojdnd Gramin (PMAY-G} with effcet
irom 1si f‘\prll 2016, PMAY- [: has been inboduced with a view 1o realisc the

vision of *Housing Tor Al hy 2027" through a robust gelivery and monitoring

- mechanism and improved scheme architecture, The mandate of F’MAY G entails

cor;s[ruc_tfon of 1 crore houscs in rural India at enhanced unit assistance of Rs
1.2 lakh in plain arcas and Rs 1.3 lakh in difficult areasthilly states/IAP districts in

3years, i.e. by 2018-19. '

_ In addilion fo the unit assistance of Rs 1.2 Jaknh in Plain areas and Rs 1.3
lakh in difficult areasfhilly stales/IAI? disticts, the beneficiary is entilled fo receive
Rs 12,000 for cons’rmction of a foflet undes copvergence with SBM (G) and s
also entitled to a40/95 days of paid unokrlied labour for construction of PMAY

house undel convergence with MGNREGA. This cffectively Increases the

-as'_sistarrr;e provided under thc scheme to approximalely Rs 1.5 lakh/unil

) depending on the prevailing MGNREGA wages for unskilled labour. Moreover

the restructured scheme also has a provision for préduci]on'of construction
material inrﬁuding rud/ ﬂy’ ash blocks, uair‘lg'fun_ds from MGNRLEGA, for PMAY

(G} beneficiaries. It is expecied thal the above measures will address this issue

| .of inadequate unit assislance to @ Iarge exlent,

The Homestead incentives available for purchase ﬂf'house- site for -

landicss benefbian‘es under IAY is discmntinu-eci under PMAY-G. Under the

_'res‘[ructure{i SChEII}F‘ no prUI'—“EDr] nas been nmde for pmmdmg assistance 1o
'_bt:ncfc iaries for purchase "ol homcstead !nsiead, State/UTs have been
" énlriisted with the responsibility of _erls;urmg lcnd jo landiess beneficiaries before’

. Sanctibning " fiouses 1o eligible bencficiaries under PMAY-G. During the

-presentation of the Annual Action Plan for FY 2016-17 most States hwe'ag%eed
o pmwdre land to houaeiess households and landless Et}rslrlpfmlarre,,-. On a priority

bas:s Furthe up1Dadtng of phﬂtoqraphs of the vdnani sie along wilh GPS

at



coordinales has been mado mandatory onder rlb“ MY -3 wiich will 2liow rscking

of prograss made by Stato/U I's in this diroction.
Vetting Coamumant

Ni'inistry had not addressed the PAC recommendation regarding disburssl

of fundf; I a staggered manner.
Updated reply of the Ministry

- Fhe Governmeni of India is.yeleasing funds lo the State/UTs in two
instalments under PMAY-G. The draft Framework for Implementation allows
Slate/lTs to disburse assistance to the beneficiaries in Instalments linked to pre

defined stages of house construction.
Cibhservalion/Recommendation

REMEDIAL MEASURES ON THE MISMANAGEMENT OF HOMESTEAD
. SCHEME '

The _C::am-mjttee note that the Homestead scheme is n demand driven
sch_eme. Funds under this-scheme are released only to those States on demand
afie.r_submisamn of proposals along with requisite docurnents/certificates as per
fhe scheme guidel[nea. The Commiﬂee} however, observe thal.the fuhds afe
released to Andhra Pradesh, Bihar, Karnalaka, Kerala, Maharashtra, Rajasthan
atnd Uttar F"rddesh under the scheme without idént’iﬁcationfpossessmn of fand by

the _Staies_-"lj]e_ Commiliee are appalled at the g.mss violationt of the schefrze
.gL'i'ideJines and jecommend the Minisiry o constittte an Enquif}f Committec {o
invastigate the .reasons for <iversion from the scheme guidelines and impose

'tatringenl pdna]’ry against the rec‘pens'ib!e olficiats. ‘Ihe Comlitlee also desire

' that the Minisiry ]SEJUD a circufar 10 alt concerned officiats oy strict adherence and

::.Dmphanre fo Ihe gusde!me*—; iry ftadure,

[P*ara 14]
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Action Takean

| he recommendaiion of the Commiliee to conslifute an Enguiry committce

o investigate [he irrcgulanties obseryed in the cestwhile 1iomesiead :;L_':herhe

under IAY has been noled for compliance. - Proposal for deputing a leam of

Nationat Level Monitors (NLM) 1o inguire into lhe same is under the active

' comiderétion in the Miniefry. Based on the ﬁndings'ﬁf the NLM, necessary action

will be laken against erring oflicials. Once the Framework for implementation of

PMAY.G has been tinalised, the Minisiry will advise all concerned officials for

sfrict adherence and complance of the quidelines,
Vetting Comment

The exact timelines for conslitution of Enquiry Commiiltee may be inchuded

irr the final rephy.

e

I Updated reply of the Ministry

The proposal for deputing a tearn of NLMs is under the cqnéideration of
the Ministry. it is proposed that the team will conduct the enquiry and finalise its

findings by 31%March, 2017,

A3



CHAFTER i

OBSERVATIONS/RECOMMENDATIONS WiICH THE COMMITTEE DO NOT
DESIRE TC PURSUE IN VIEW GF THE REPLIES RECEIVED FROM THE
- GOVERNMENT | |

A

T
1%




CHAPTER IV -
oE_ssERMTEDNJREcommgi@.ﬁ;s"iﬁwa N RESPECT OF WHICH REPLIES OF
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE COMMITTEE AND
WHICH REQUIRE REITERATION | |

NIL-
.
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LG RIS TS
CREAPTERY

OBSERVATIONSHECOMMEMDATIONS . I RESPECT  OF  WHICH
GOVERNIMENT HAVE FURNISHED INTERIM REFLIES

Observation/Recommandaiion
GGNCURHENT EWALLUATION

The Commitles are picased o nole thal the. Ministry is currenty in the
progess of conducting a concurrent Evaluation and Impacl Assessment Study of
Indira Awaas Yojana {(IAY) for which the terms of reference are under finalisation.

- The Commitice desire that the procéss may be expedited and a fime frame of not
more than 18 months be given for a couniry-wide evalualion and impact
assessment, based on which further interventions through the scheme can be

chalked ouk '~
[Para 1]
~ Action Taken

The Terms of References of the “FProcess Evaluation Study of 1AY" has

been finalized and the process of award of study is in progress.
Vetting Comment

As the.action is st under progress, no comments.

LU NEW DELHE; : PRO¥. KV. THOMAS
o 26 Aprit, 2015 _ : Chatrparson,

6 Vaishaka, 193% (Saks) Public Accounts Commifies
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APFERDDUY
{Vide Para. & of mtroduction)

ANALYSIS OF THE ACTION TAKEN BY THE GOVERMMENT ON THE
CBSERVATIONSIRECOMMENDATIONS OF THE PUBLIC ACCOUNTS COMMITTEE
CONTAINED IN THEIR FORTY-THIRD REPORT (SIATEENTH LORK SABRA)

)  Tota) number of Observations/Récommendations 12

{ii} DbéewmiDnszDcDmmendatiuns of the Commitlee Total: 48
which have been accepied by the Gwernmﬂnt Percentage:92.85 %
Para Nos. 4-10 and 12-14

(i)  Observabons/Recommendations which the Total: 82
Cormmitlee do not desire to pursue in view of Percentage: 0%
the reply of the Government: :

Para Nos.  -NiL-

{iv} = Observalions/fRecommendations in respect of Total: D2
which thea replies of the Government hiave not been Percentage: 0 %
accepted by the Commitiee and which requirc
- refteration.

Para Nos. —NiL-

{w} Observations/Recommendations in reapéct of Totai: 0 _
which the Governiment have furmished inferim feplies  Percentage: V.14 %

F'ai'a Mos, 11



